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BEFORE THE NATIONAL COMPANY LAW TRIBUNAL, MUMBAI BENCH
CP No.: 253725ZNCLT[vrB/MAtU2ol6

audited and the audited accounts have be€n approved for the years 2012- l3 to 2016-

17, annexed in the petition.

t l Further it is an accepted position that the Company is actively engage in the business

and is generating revenue worth {1,82.000/- as per the Profit & Loss Statement for the

year ended 31.03.2017. In the year 2016, the Company has generated revenue worth

{7,65,000/- from its operations and has also eamed (2,5,000/- as rental income. Also,

the company has tangible assets worth {44,14,0E4/- as shown in the Balance Sheet as

on 31.03.2017.

I 2 . That, the Company has not deposited heavy cash in its Bank Account during the period

of Demonetisation i.e. from 8th November,20l6 to 31.'December,20l6, instead of

regular trade deposits, as noticed from the annexed Affidavit along with this

Petitior/Application.

13. Hence, upon considering the facts and circumstances of this present

petition/application, this Bench is ofthe view that, it would bejust and proper to order

restoration of the name of the Petitioner Company in the Register of Companies

maintained by the RoC.

14. Accordingly, this Petitior/Application is allowed. The restoration of the petitioner

Company's name to the Register ofCompanies maintained by the RoC pune, is hereby

ordered, with a direction that the Company shall comply with ihe provisions of the

Act. And further it will be subject ro payment ofcosts of {30,000f (Thirty Thousand

Only) to be paid by way of Demand Draft in favour of "Pay and Accounts Officer,

Ministry of Corporate Affairs, Mumbai", within 7 days from the receipt of the duly

certified copy of this Order, to this office. Consequentially thereupon the Bank

AccounVs iffreezed shall get defreezed and to be operated by the Petitioner Company.

t5. This Petition bearing No. 2537/252AICLT/MB/2018 is, therefore, disposed ofon the

terms directed above. The Leamed RoC shall give effect ofthis Order only afterperusal

of the Compliance report of cost imposed. The Company is directed to file all the

required documents and shall fulfil other relevant statutory compliances within 30 days

from Restoration of its name in the Register ofCompanies maintained by RoC.

16. Ordered accordingly. To be consigned to Records.

M. K. SHRAWAT
MEMBER (JUDICIAL)
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